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LOK SABHA DEBATES

LOK SABHA
Wednesday, February 26, 1997/Phalguna 7, 1918 (Saka)

The Lok Sabha met at one minute
past Eleven of the Clock.

[Mi. Speaker in the Chair]

[English]
OBITUARY REFERENCE

MR. SPEAKER: Hon'ble Members, | have to inform
the House, with a deep sense of sorrow, of the passing
away of one of our esteemed friends Shri. D.L. Baitha.

Shri D.L. Baitha was a Member of Seventh Lok Sabha
representing Araria Parliamentary Constituency of Bihar
during 1980-84.

Earlier he was a Member of Bihar Legislative Assembly
during 1952-72. He was a Member of the State Council
of Ministers for several years and held various portfolios
with distinction.

An able parliamentarian, Shri Baitha served as Deputy
Minister in the Ministry of Food and Civil Supplies and also
as Minister of State in the Ministry of Defence in the Union
Council of Ministers. He was a Member of the Committee
on Private Member's Bills and Resolutions. He was also
the Chairman of Railway Convention Committee during
1980-84.

An agriculturist and lawyer by protession, Shri Baitha
constituted a Committee for dealing with the problem of
landless labourers. He worked hard for the development
of rural areas.

An active social worker, he worked ceaselessly for the
upliftment of poor and weaker sections of the society.

Shri D.L. Baitha passed away on 10 February, 1997
at Dr. Ram Manohar Lohia Hospital, New Delhi at the age
of 73 years.

We deeply mourn the loss of this friend and | am sure
the House will join me in conveying our condolences to
the bereaved family.

The House may stand in silence for a short while as
a mark of respect to the deceased.

11.03 hrs.

The Members then stood in silence for a short while.

11.04 hrs.

ORAL ANSWERS TO QUESTIONS
[English]
Royalty on Crude Oil

<+
*61.  SHRI NAMDEO DIWATHE:
SHRI GORDHANBHAI JAVIA:

Will the PRIME MINISTER pleased to state.

(a)  whether a number of oil producing States are
insisting upon the Union Government to revise the royalty
rate on crude oil and natural gas after the well head price
with effect from 1993,

(b) if so, the details thereof;

(c)  the decision taken by the Union Government in
this regard;

(d)  whether the provisions of the oil-fields (Regu-
lation and Development) Act 1948 is proposed to be
amended accordingly;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R. BAALU):
(a) to (f) A Statement is laid on the Table of the House.

Statement

(a) and (b) Gover .~ents ot Assam and Gujarat have
been requesting the Central Government to fix the rate of
royalty on crude oil for the block period 1993-96 and to
revise the ‘on account’ rate of royalty on crude oil w.e.f.
1.4.1996.

(c) For the three years period (1993-94 to 1995-
96). the actual weighted cost of production would be worked
out on the basis of the figures audited by the Comptroller
and Auditor General and the final rate of royalty notified
and necessary adjustments made against the ‘on account’
payments already made. The Government have decided
to revise the ‘on account’ rate of royalty on crude oil w.e.f.
1.4.96 from Rs. 528/MT to Rs. 578/MT.

(d) to (f) The Schedule to the Oil-fields (Regulation
and Development) Act. 1948 i amended suitably as and
when the rate of royalty on minerat oil is re-fixed by the
Governmsnt.

[Translation]

SHRI NAMDEO DIWATHE: Mr. Speaker, Sir, tension
between the Central Government and the States on the
question of royalty on oil and natural gas is increasing day
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by day. The existing procedure of determining the royalty
is not justified. Therefore, | would like to know what
suggestions have been given by the State Government to
the Centre and whether the Central Government has taken
any decision on those suggestions ?

My second supplementary is as to what is the price
of indigenous crude oil per barrel as against the price of
imported crude oil and whether the price of imported crude
oil is taken into consideration while determining the royalty?

[English]

SHRI' T.R. BAALU: Could you please repeat the
question?

MR. SPEAKER: Can you repeat the question ?
[Translation]

SHRI NAMDEO DIWATHE: Mr. Speaker, Sir, tension
between the State Government and the Central Govern-
ment on the question of royalty is increasing day by day.
The State Government has given some suggestions to the
Central Government. | want to know whether the Central
Government has taken any decision on those suggestions?
My second supplementary is in regard to the price of
indigenous crude oil per barrel as compared to the price
of imported crude and whether the price of imported crude
oil is taken into consideration while fixing the royalty?

[English]

MR. SPEAKER: Have you understood it. Are there any
suggestions from the State Government?

SHRI T.R. BAALU: We have received a suggestion
from the Chief Minister of Gujarat to pay the royalty in
kind.

MR. SPEAKER: ‘In kind' means what?

SHRI T.R. BAALU: It is to be given in terms of oil
or gas. But as it is, we are not self-sufficient. We are
importing more than 50 per cent of crude from foreign
countries. Even though there is provision to pay it in kind,
at this point of time, it is not possible to consider this
suggestion. Even otherwise the Central Govt. has to give
the concurrence to pay it in kind. Therefore, as | said
earlier, at this point of time, it is not possible to pay it
in kind.

[Translation]

SHRI NAMDEO DIWATHE: The reply given by the hon.
Minister is not appropriate. It is like telling the price of
mangoes when | ask about the price of tamarind. There
is an anomaly in it. My second supplementary is that the
Government increase the rate of. royalty by Rs. 50 annually
whereas the rates should be revised once in three years.
On the other hand, the quota of oil for the States is
increased by just one per cent as against 10 per cent
increase in the royalty. This is resulting in resentment
among the States. The result in Maharashtra was that the
State had to resort to rationing. Thus, it had a major impact

FEBRUARY 26, 1997

To Quesstions 4

in the State. Therefore, | would like to know whether would
consider increasing the quota of oil by reducing the quota
of royalty?

[English]

SHRI T.R. BAALU: | think the hon. Member is not
correct in making this statement. However it is, for the
benefit of the other Members, | could only say that in 1993,
the royalty rate was fixed by the Easwaran Committes, that
is, at the rate of Rs. 481 per metric tonne and that has
been paid fully. In the 1993-1996 period, ‘on account’
payment was being paid at the rate of Rs. 528 per tonne.
The ‘on account’ payment is being paid because the final
well-head cost has not yet been fixed. We have to get
the audited figures from the Comptroller & Auditor General.
Only on receipt of the audited figures about the well-head
cost, that is the production cost, we will be able to fix the
final rate of royalty.

[Translation]

SHRI NAMDEO DIWATHE: Sir, the C.A.G. report in
about the loss only. In such a situation, they increase the
royalty and reduce the oil quota. Therefore, | would like
to know whether Government would consider increasing the
quota of oil by reducing the rate of royalty? This part of
my question has not been replied to.

[English]

SHRI T.R. BAALU: | cannot make out what the hon.
Member is saying. There is no quota as such. From the
very beginning, he is saying this. There is no quota or any
such thing.

MR. SPEAKER: There is no quota and the suggestion
given by the Gujarat Government has not been accepted
so far. That is the answer.

(Interruptions)

SHRI SANAT MEHTA: | want to know from the hon.
Minister that if the Government of India can make out
income every year out of the oil taken out of the soil of
Guijarat, why there is a delay of three years to finalise the
rate of royalty.

Secondly, you know that after privatisation and
liberalisation, when we are giving oilfields to private
companies, there are conditions of sharing the oil. In the
changed circumstances, why is the proposal of the Gujarat
Government of sharing the oil out of the total production
not accepted? If it is accepted, all the questions regarding
audit etc. will disappear and the process will be very simple.

MR. SPEAKER: | think the second part has already
been answered.

SHRI T.R. BAALU: About the second part, | would like
to say that it is not at ail relevant to the main question.
However, for the benefit of the House, | could say that
in 1993-94, we have paid Rs. 616.42 crore by way of royalty
to the States.
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In 1994-95, we have paid Rs. 641.97 crore and in
1995-96, we have paid Rs. 653.03 crore by way of royalty.

SHRI SANAT MEHTA: It is not paid out of any grace.

SHRI T.R. BAALU: The question is not at all relevant
to the main question ..(Interruptions) If you are not
interested, | am not going to say anything.

SHRI T. GOPAL KRISHNA: | would like to know from
the hon. Minister through you about the royalty given to
Andhra Pradesh for the oil found in Krishna-Godavari Basin.
Why should they not pay any cess to the concerned
panchayat in whose areas the drilling activity is going on?

MR. SPEAKER: | do not know whether it is relevant.

SHRI T.R. BAALU: As far as Andhra is concerned,
in 1993-94 we have paid Rs. 9.99 crore; in 1994-95 we
have paid Rs. 10.33 crore and in 1995-96, we have paid
Rs. 11.56 crore.

MR. SPEAKER: Now Question Number 62.
(Interruptions)
[Translations]

SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA:
Mr. Speaker, Sir, since this question pertains to Assam
and Gujarat, | should also be given an opportunity to ask
a supplementary question. ...(Interruptions)

SHRI RATILAL KALIDAS VERMA: Sir, Since this
question is important from Gujarat's point of view, we too
want to have some information from the hon. Minister
...(Interruptions)

[Translation]
Growth Rate

‘62. SHRI RAM TAHAL CHAUDHARY: Will the Min-
ister of PLANNING AND PROGRAMME IMPLEMENTA-
TION be pleased to state:

(a)  whether the Government failed to achieve the
target of growth rate during the last year;

(b) if so, the reasons therefor, and

(c) the efforts being made by the Government in
this regard and also to ensure that the shortcomings of
last year are not repeated?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH): (a)
Growth rate targets are not fixed annually but for the Plan
period as a whole. However, the realised growth rate in
the last year (1995-96) is 7.1% as per the quick estimates
of CSO, which is higher than the Eighth Plan annual
average target of 5.6%. '

PHALGUNA 7, 1918 (Saka)
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(b) and (c) Does not arise.
SHRI RAM NAIK: What is this CSO?

SHRI YOGINDER K. ALAGH: It is the Central Statis-
tical Organisation.

SHRI RAM NAIK: Even in replies, short forms are
used.

MR. SPEAKER: Members are not supposed to know
all the abbreviations.

[Translation]

SHRI RAM TAHAL CHAUDHARY: Mr. Speaker, Sir,
in part (a) of my gquestion, | had asked whether the
Government failed to achieve the target of growth rate
during the last year ? In reply to this part, the hon. Minister
has stated that growth rate targets are not fixed annually
but for the plan period as a whole. However the realised
growth rate in the last year (1995-96) is 7.1 per cent as
per the quick estimates of CSO, which is higher then the
Eighth Plan Annual average target of 5.6%. | agree with
the hon. Minister on it, but when there is an increase in
the growth rate, why the average figure has been presented
in a round about manner. Through you, | want to know
from the hon. Minister as to what was the target for the
growth rate, what was the shortfall, if any, and what were
the reasons therefor?

SHRI YOGINDER K. ALAGH: Growth rate targets are
not fixed annually. The target is fixed for the Five year
plan by the Planning Commission, but the Commission
does make some projections. When the plan for 1995-96
for formulated, the Planning Commission had estimated the
growth rate to be 5.6 per cent, but the growth rate has
been better than that and the actual achievement has been
7.1 per cent. | am replaying to it straightaway and not in
a round about manner.

SHRI RAM TAHAL CHAUDHARY: What | want to know
from the hon. Minister is whether in the event of non-
fulfilment of the target, the Government inquires into the
lethargy on the part of the offices? If so, the number of
offices against whom action was taken during the last two
years?

SHRI YOGINDER K. ALAGH: As | have already said,
there has been no shortfall in the growth rate during the
last one year and this year also, the growth rate has been
good, but if there is a shortfall in a particular project, as
has been stated in the Approach Paper to the Ninth Five
Year Plan, there is a long procedure under which the
responsibility of such officers is fixed.

[English]

SHRI NIRMAL KANTI CHATTERJEE: Sir, the confu-
sion arises because of this statement. The growth rate for
the last year-if last financial year's reference is made—has
not come down. The point is, for the current financial year
or the last calender year, the growth rate has come down
a little.
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My question can be formulated in this manner. In which
sector of industrial production, the growth has declined
drastically; and is there any sector in which it has improved,
or is even more than that of last year? That is part (a)
of my question.

Part (b) of my question is that in the current year,
has it happened that because of the fall in the growth rate
related to previous financial year, the companies’ profits
have also declined, or have they grown faster than the
growth rate?

MR. SPEAKER: Shri Chatterjee, everything is available
in the Economic Survey which was tabled yesterday. That
is why, | do not intend to allow anymore question on this.

SHR! YOGINDER K. ALAGH: Sir, | think, this is a very
interesting question because the hon. Member's question
relates to this year and not to the last year.

| would like to clarify that this year, the growth rate
that the Central Statistical Organization has estimated—which
is there in the Economic Survey—is the first estimate which,
last year, at this time of the year, was estimated at around
6.2 per cent. So, actually, there is nothing which says that
when we come to the final estimates, the estimates will
not again change for the better i.e. it may go up. That
is number one.

Secondly, as far as the present situation is concerned,
I would like to submit for the Member's consideration that
the manufacturing sector, as per the data that we have
for this year, which is the specific question, upto around
October-November, is doing as well as last year. It is the
same rate of growth. | mean to say that all this tamasha
that there is deacceleration is, in fact, wrong.

But it is the electricity sector where the growth rate
is lower and that is because, as is well known, we have
taced problems. Even distinguished economics like Dr.
Manmohan Singh has also said that during the last five
years we have not been able to invest as much in power
as we should have. But in the Ninth Plan, we are trying
to correct it.

So, it is not that the manufacturing sector’'s growth has
gone down over the last year. The manufacturing sector's
growth rate this year is as much as it was last year.

The capital goods sector is better. There are some
marginal revisions. But | would submit to the hon. Members
that let us wait for the balanced final statistics because
there is always seasonality in sectors. So, let us wait for
that until we arrive at a final decision.

MR. SPEAKER: Thank you.

SHRI YOGINDER K. ALAGH: In relation to companies’
profits, we do not have the data right now. This data
normally is brought out by the Reserve Bank Sample
Survey and the Central Statistical Organization looks at
it after the end of the year because of the balance sheets
...{Interruptions)

FEBRUARY 26, 1997
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MR. SPEAKER: Please read that Survey and make
an effective contribution during the debate on the Budget.

[Translation]
LPG Connections

+
*63. SHRI BACHI SINGH RAWAT ‘BACHDA'
SHRI RAJKESHAR SINGH:

Wili the PRIME MINISTER be pleased to state:

(a)  the criteria followed for providing LPG connec-
tions in hilly districts of the country, especially in Uttar
Pradesh;

(b)  whether the Government propose to allot LPG
connections in hilly districts of Uttar Pradesh on preferential
basis as there has been increasing use of firewood there;

(c) if so, the number of connections provided in hilly
districts of Uttar Pradesh during each of the last three
years;

(d)  whether the Government have also decided to
cut 50% LPG connections to these areas from August,
1996;

(e) if so, the reasons therefor; and

(f) the remedial measures taken to remove resent-
ment among these people?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R. BAALU):
(a) to (f) A statefent is laid on the Tabel of the House.

Statement

(@) The Government advised the Public Sector Oil
Companies to release LPG connections to the applicants
in hilly areas located at an altitude of 2000 ft. and above
all over the country including the State of Uttar Pradesh,
on demand from 1.4.1996.

(b)  The Government has accorded priority in the
release of LPG connections to the hilly areas for the
preservation of the forests. Accordingly, the hilly districts
of Uttar Pradesh are getting preference in release of LPG
connections.

(c) The number of LPG connections released in hilly
areas of Uttar Pradesh during the last three years is given
below.

YEAR ENROLMENT
(Lakhs)
1993-94 0.41
1994-95 0.61
1995-96 - 0.90

1996-97 (April-Dec., 96) 0.49
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(d)  No, Sir.
(e) Does not arise in view of (d).

(f) With the higher availability of LPG in the country
‘after commissioning of the LPG import facilities at Kandla
‘and Mangalore higher enrolment for LPG connections is
planned now. The people in the hilly areas will also get
' PG connections in accordance with the policy of Govern-
ment.

[Translation]

SHRI BACHI SINGH RAWAT ‘BACHDA': Mr. Speaker,
Sir, the question of cooking gas has assumed a greater
importance in present day conditions in hilly areas. Before
'| ask my supplementary questions, | would like to place
two facts before the House. On 12th December, The
Supreme Court delivered a judgement which applies to the
entire hilly areas. This decision has come in the civil petition
No. 202/1995, Shri T.N. Godda Busman Vs. Union Bank
_of India and other under the Forest conservation Act. The
entire Himalayan belt right from Arunachal Pradesh to
Jammu-Kashmir is covered under this judgement. The
judgement has imposed a blanket ban on felling ot trees.
So far, only 8-9 per cent people in the hilly areas have
cooking gas connections. As a result, the people depend
on tforests for fuel wood. We too are in favour of conserving
the forest, but we have no other alternative fuel except
cooking gas because biogas and solar energy is not
successful in the hilly region. In view of the Supreme Court
judgement regarding ban on felling trees, there is no option
left but to issue 100 per cent cooking gas connections in
hilly areas. In this connections, the hon. Minister has laid
down a norm under which the hilly areas above 2,000 feet
will be given gas connections and not other below that
height. The Himalayan belt runs in three parallel ranges—first
are the hill and then the valley and thereafter hills again.
What | want to say is that since the Supreme Court has
imposed the ban on felling of trees in the entire hilly region,
this norm of 2,000 feet height should be removed. Under
this norm not all the hilly areas are getting the benefits.
Therefore, will the Government consider removing this
criterion?

[English)

SHRI T.R. BAALU: From 1992 onwards the Govern-
ment has dacided to see that the gas connections are given
on priority to hilly areas, preserve forest and hilly areas.
We have almost wiped out the waiting list. But the hon.
Member wants to have connections in the plain areas also.
We have already provided connections to areas situated
?t 2,000 feet height and above and there will be no waiting
Ist.

[Translation]

SHRI BACHI SINGH RAWAT ‘BACHDA’: My second
supplementary is also linked with it. There has been a
demand since 1993 to open new distribution centers and
new gas agencies. At present there are 57 agencies in
our region which is a monopoly of Kumaon Mandal Vikas

PHALGUNA 7, 1918 (Saka)
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Nigam. The result is that gas is not being properiy suppliac
to the existing gas connection holders which leads to acute
shortage of gas during the months of December, January
and February. Fuel wood is not available and the people
are going to jails for violation of the forest conservation
Act. Proper cooking gas supply cannot be ensured unless
new distribution points, new agencies and new gas depots
are not opened. | want that besides removing the criterion
of height of 2,000 feet, the proposal panding with the
Ministry since 1993 regrading new distribution points and
agencies should be expedited. We are prepared to tollow
the directive of the Supreme Court under compulsion. Due
to ban on felling of trees. we are cremating the dead with
tyres. Since, it is the question of our life and death, the
Government should consider my suggestion sympatheti-
cally.

[English]

SHRI T.R. BAALU: Public sector oil companies distribu-
tors have been permitted to put up their extension counters
up to 15 kms. radius of a particular dealership area of an
agency. As far as North-Eastern States are concerned, up
to 50 kms. radius the companies have been permitted to
put up extension counters. There would not be any
problem. If there is any specific complaint, we are definitely
here to look into it.

[Translation]

SHRI RAJKESHAR SINGH: Mr Speaker, Sir, | would
like to know from the hon. Minister whether it is a fact
that at present, only the places having a population of
20,000 or more are eligible for L.P. Gas connections. If
so, whether it is also a fact that there are no gas agencies
in Jaunpur, Madiahun, Jamalpur, Kerakat, Machhlishahar
and Badlapur towns of Uttar Pradesh as a result of which
the people of these towns have been totally deprived of
gas connections? Therefore, | want to know from the hon.
Minister the time by which gas agencies will be opened
there so that the people of these areas are given cooking
gas connections?

[English]

SHRI T.R. BAALU: Sir, the question pertains to hilly
areas. However, for the rural areas...(Interruptions)

MR. SPEAKER: The question pertains to hilly areas.
Why are you raising your hand?

SHRI T.R. BAAU: However, for the rural areas which
are within a radius of fifteen kilometres from the towns and
which have got a population of more than ten thousand,
it could be served there also.

[Translation]

SHRI K.D. SULTANPURL: Mr. Speaker, the hon.
Member who asked the question earlier has said that it
is difficult to meet the fuel requirements of the people of
hilly areas unless cooking gas agencies are set up there
and gas connections are given to the people. We know
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to the order given by the Supreme Court. | would like to
know from the hon. Minister as to what kind of fuel would
the people belonging to hilly areas of Arunachal, Meghalaya,
Himachal and Kashmir use till LPG connections are given
in these areas? Will the hon. Minister consider giving LPG
connections to the people of hilly areas of Himachal,
Kashmir, Garhwal, Sikkim, Meghalaya, etc. in order to save
the trees from felling?

MR. SPEAKER: Where is the question, Mr. Sultanpuri,
you have merely given a suggestion.

[English]
| think it is a suggestion. You note it down.

SHRI T.R. BAALU: We are very happy to announce
that the thrust area is the hilly areas and North-Eastern
border. As instructed by the hon. Prime Minister we are
giving a lot of thrust to the services as far as the hilly
areas and North-Eastern areas concerned. Next year, as
instructed by the hon. Prime Minister, we are going to give
torty lakh new connections to entire India. By the way,
during the Ninth Plan, for the rural areas alone we are
going to give fifty lakh connections.

[Translation]

SHRI P. NAMGYAL: Mr. Speaker Sir, My friends Shri
Rawat and Shri Sultanpuri have raised an important issue.
Due to the direction of the Supreme Court, there is a ban
on tree felling. But | am talking of those areas where there
are no forests. | thank the hon. Minister for removing the
restriction in the hilly areas located at a height of 2,000
feet and above. | want to know from the hon. Minister
whether the number of gas agencies in vast areas like
Ladakh would be increased? Secondly, an LPG Bottling
Plan project is waiting clearance for the last many areas
and no work has started thereon? Will the hon. Minister
start work on that project without further delay?

[English]

SHRI T.R. BAALU: Sir, the suggestion is valid. We will
take up the matter for consideration ...(Interruptions)

MR. SPEAKER: | agree with Smt. Chikhalia that gas
is used by women. | will give a chance to her.

[Translation]

SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA:
Mr. Speaker, Sir, | am thankful to you for giving an
opportunity to a woman to speak on this ...(Interruptions)

MR. SPEAKER: | have given the change to put a
question and not for speaking.

SHRIMATI BHAVNABEN DEVERAJ BHAI CHIKHALIA:
| want to fell the hon. Minister that this issue is not linked
with only hilly areas or any special area. There is so much
shortage of cooking gas throughout the country that even
the quota given to M.Ps. is not enough. | would request
that gas quota for M.Ps. should be increased. Secondly,
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in the absence of cooking gas, it is the women who have
to stand in the queues for hours to get kerosene, yet they
do not get kerosene even after wasting hours. It is the
women who undergo this trauma. Since fuel wood is not
available, will the Government consider some concrete
steps to issue LPG connections to all?

[English]

SHRI A.C. JOS : Sir, the quota for telephone connec-
tion should also be increased ...(Interruptions)

MR. SPEAKER: This is not relevant.

SHRI NITISH KUMAR: This practice.of giving gas and
telephone connections to MPs should be discontinued.
...(Interruptions)

MR. SPEAKER: Now, let us listen to the Minister.
[Translation]

SHRI NITISH KUMAR: This quota should be
discontinued. This is a matter of insult. Quota of gas
and telephone connections should be discontinued.
...(Interruptians)

SHRIMATI BHAWNABEN DEVERAJ BHAI CHIKHALIA:
Will the Government consider giving some quota for the
Kashmiri refugees? ...(Interruptions)

SHRI HARIN PATHAK: It creates a lot of problems.
This quota should be discontinued. Quota of telephones
and gas should be discontinued. ...(Interruptions)

[English]

MR. SPEAKER: Mr. Minister, Please do not answer
the question on quota. You can answer the other part.

(Interruptions)

SHRI T.R. BAALU: She has asked only about quota
...(Interruptions)

[Translation]

SHRIMATI BHAWNABEN DEVERAJ BHAI CHIKHALIA:
In the Government making any efferts to provide gas
connections to the Kashmiri refugees without any condi-
tions?

KUMARI UMA BHARATI: Mr. Speaker, Sir, you make
an announcement from the Chair to discontinue quota.
...(Interruptions)

[English]
MR. SPEAKER: Please sit down.

SHRI T.R. BAALU: The suggestion of the lady member
would be looked into.

[Translation]

SHRIMATI BHAWNABEN DEVERAJ BHAI CHIKHALIA:
Sir, answer to my question about refugees has not
come. ...(Interruptions)
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[English]
MR. SPEAKER: Please allow me to say a few words.
(Interrutpions)
MR. SPEAKER: Please sit down.
(Interruptions)
MR. SPEAKER: Please listen to me.
(Interruptions)
[Translation]

SHRI NITISH KUMAR: This quota has made our lives
miserable. You do some thing good about it...(Interruptions)

MR. SPEAKER: Give me a chance to say something
about it. Mr. Nitish Kumar.

(Interruptions)
[English]

MR. SPEAKER: Since this question of quota regarding
the telephone and gas connections to the Member of
Parliament has come up now, | would like to respond to
this. | have been receiving a lot of opinions on this issue
from the hon. Member themselves. There are two opinions
on this issue. But | think the majority of the Members of
Parliament are against this quota system. | have decided
to direct the Government to discontinue the quota of
telephone and gas connections to the Members of parlia-
ment from the 1st of April.

(Interruptions)

SHRI NITISH KUMAR: The PRIME MINISTER is here.
He should respond to this. ...(Interruptions)

MR. SPEAKER: | am fully convinced about this.
(Interruptions)

MR. SPEAKER: There shall be no quota hereafter.
(Interruptions)

SHRI MADHUKAR SARPOTDAR: Please excuse me.
| would like to say something. ...(Interruptions)

MR. SPEAKER: There is no excuse. | think | have
taken a very correct decision and | stand by it.

(Interruptions)
[Translation]
MR. SPEAKER: We are earning a bad name.
(Interruptions)
[English]
MR. SPEAKER: Order please.

(Interruptions)
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SHRI MADHUKAR SARPOTDAR: Sir, this is not a
unanimous decision. We should get an opportunity to say
something about this. ...(Interruptions)

MR. SPEAKER: There is no question of a unanimous
decision here. | am not allowing any debate on this.
...(Interruptions)

SHRI MADHUKAR SARPOTDAR: Sir, the consensus
of the House should be taken on this issue. ...(Interruptions)

MR. SPEAKER: This is my decision and it cannot be
challenged. ...(Interruptions)

SHRI MADHUKAR SARPOTDAR: This is not proper.
...(Interruptions) '

MR. SPEAKER: No. You have no right to demand that.
(Interruptions)

SHRI MADHUKAR SARPOTDAR: We are not demand-
ing anything. You have to listen to us. ...(Interruptions)

MR. SPEAKER: No. The Supreme Court ruling is very
clear on this.

(Interruptions,

SHRI MADHUKAR SARPOTDAR: There are 285 new
Members here in this House. ...(Interruptions)

SHRI BASU DEB ACHARIA: | congratulate you for
taking such a decision. ...(Interruptions)

SHRI MADHUKAR SARPOTDAR: This
...(Interruptions)

is wrong.

MR. SPEAKER: | am not allowing any debate on this
now. Prof. Mehta please.

(Interruptions)

SHRI MADHUKAR SARPOTDAR: Sir, it is necessary
that there should be a debate on this. ...(Interruptions)

MR. SPEAKER: Shri Sarpotdar, we have gone to the
next question. We are not on that sutject any more. We
are on Question Hour. We have gone to the next Question
also.

(Interruptions)

SHRI MADHUKAR SARPOTDAR: There should be a
debate on this issue. ...(Interruptions) There should be a
debate on this. ...(Interruptions)

SHRI BASU DEB ACHARIA: Why should there be a
debate on this? ...(Interruptions)

SHRI MADHUKAR SARPOTDAR: There are 285 new
MPs in this House. ...(Interruptions)

MR. SPEAKER: Shri Acharia, please leave the matter
there itself.
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[Translat.onj

SHRI S.P. JAISWAL: Mr. Speaker, Sir, the decision
which you have taken to discontinue the quota of gas and
telephone is a good decision indeed. In my view, this quota
should have been discontinued much earlier. Please also
please stop the allocation of Rs. one crore from M.Ps.
quota. ...(Interruptions)

[English]
MR. SPEAKER: It is very good.
(Interruptions)
MR. SPEAKER: We have gone to the next question.
(Interruptions)

SHRI MADHUKAR SARPOTDAR: Sir, this is a wrong
thing.

Shortage of Power

+
*64. PROF. AJIT KUMAR MEHTA:
SHRI CHUN CHUN PRASAD YADAV:

will the PRIME MINISTER be pleased to state:

(a)  whether serious crisis of power has arisen in the
National Capital Territory of Delhi and other States recently;

(b) if so, the reasons therefor; and

(c)  the steps proposed to be taken by the Govern-
ment to maintain the proper balance between the demand
and supply of power in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI): (a) to (c) A
Statement is laid on the Table of the House.

Statement

(@)  During the period November. 1996 to January,
1997, there were some grid disturbances in the Northern
Grid which affected the power supply to Delhi and other
States in the Northern Region.

In the period April, 1996 to January, 1997, there
was an energy and peaking shortage of 2.5% and 7%
respectively in the National Capital Territory ot Delhi. The
energy and peaking shortage for the corresponding period
in the country was 11% and 17% respectively. The State-
wise position is given in Annexure-I and Il. enclosed.

(b)  The reasons for the power shortage, inter-alia,
are as under:

(i) Growing gap between demand and supply of
power;

(i) Decline in Hydel power generation; and

(iii) Disruption in gas supply on the HBJ Pipeline which
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was partially shut-down from 1.1.1997 to 23.1.1997
thereby affecting power generation by Gas based
power plants.

(c) The measures being taken to maintain balance
between demand and supply include the following:

(i) Increase in generation from existing plants by
improvement of Plant Load Factor (PLF);

(i) Capacity addition;
(i) Renovation and modernisation of existing plants;
(iv) Demand side management measures;

(v) Reduction of Transmission and Distribution losses;
and

(vi) Inter-State/Inter-regional transfer of power.
Annexure-|

Statewise Actual Power Supply position in the country
During the Period April ‘96 to January ’97.

(All figures in MU net)

Region/ April '96-January ‘97 %
State/system "haii‘-'  Availa-  Shor-
rement bility tage

1 2 3 4 5
NORTHERN REGION:
Chandigarh 755 754 1 0.1
Delhi 11,980 11,684 296 25
Haryana 11,745 11,189 556 4.7
Himachal Pradesh 1,931 1,911 20 1.0
Jammu & Kashmir 3,918 3,207 711 18.1
Punjab 18,635 18,299 336 1.8
Rajasthan 16,135 15,154 981 6.1
Uttar Pradesh 34,155 29,605 4,550 13.3
N.R. 99,254 91,792 7,462 7.5
WESTERN REGION:
Gujarat 31,460 28,922 2,538 8.1
Madhya Pradesh 26,460 23,705 2,755 10.4
Maharashtra 49,430 46,847 2,583 5.2
Goa 1,062 1,062 0 0.0
W.R. 108,412 100,548 7,864 7.3
SOUTHERN REGION:
Andhra Pradesh 32,900 25,571 7,329 22.3
Karnataka 20,230 14,944 5,286 26.1
Kerala 9,445 7,256 2,169 23.2




17  Oral Answers

PHALGUNA 7, 1918 (Saka)

To Questions 18

i 2 3 4 5

Tamil Nadu 29,800 25,633 4,167 14.0
S.R. 92,375 73,404 18,971 20.5
EASTERN REGION:

Bihar 8,005 5,799 2,206 27.6
DVC 6,965 6,759 206 3.0
Orissa 8,805 8,529 276 3.1
West Bengal 12,860 12,493 367 2.9
E.R. 36,635 33,580 3,055 8.3
NORTH-EASTERN REGION:

Arunachal Pr. 136.4 70.1 66.3 48.6
Assam 2527.2 2302.0 225.2 8.9
Manipur 331.4 308.1 23.3 7.0
Meghalaya 336.4 336.4 0.0 0.0
Mizoram 151.3 130.5 20.8 23.7
Nagaland 150.1 129.1 21.0 14.0
Tripura 400.2 306.8 93.4 23.3
N.E.R. 4033.0 3583.0 450.0 11.2
All India 340709 302907 37802 111

Annexure-ll

State-wise Actual Peak Demand Vs, Peak met in the
country during the period April '96 to January ‘97
(Al figures in MU net)

April '96-January ‘97

Region/
State/System Peak Peak  Shor- %
demand met tage

1 2 3 4 5
NORTHERN REGION:
Chandigarh 166 166 0 0.0
Delhi 2,230 2,073 157 7.0
Haryana 2,170 1,826 344 15.9
Himachal Pradesh 525 515 10 1.9
Jammu & Kashmir 900 746 154 171
Punjab 4,020 3,695 325 8.1
Rajasthan 3,010 2,707 303 10.1
Uttar Pradesh 6,680 5,346 1,334 20.0
N.R. 18,180 15,116 3,064 16.9
WESTERN REGION:
Gujarat 6,000 4,974 1,026 17.1
Madhya Pradesh 6,200 4,395 1,805 29.1
Maharashtra 9,200 8,332 868 9.4
Goa 198 198 0 0.0
W.R. 21,000 17,402 3,598 17.1

1 2 3 4 5

SOUTHERN REGION:

Andhra Pradesh 5,940 4,540 1,400 23.6
Karnataka 4,110 3,205 905 22.0
Kerala 2,040 1,551 489 24.0
Tamil Nadu n.410 4,528 882 16.3
S.R. 16,350 13,066 3,284 20.1
EASTERN REGION:

Bihar 1,820 997 823 45.2
DvC 1,580 1,253 327 20.7
Orissa 1,930 1,677 253 13.1
West Bengal 2,800 2,488 312 1.1
E.R. 8,000 6,365 1,635 20.4
NORTH-EASTERN REGION:

Arunachal Pr. 51 40 11 21.6
Assam 511 511 0 0.0
Manipur 78 61 17 21.8
Meghalaya 102 102 0 0.0
Mizoram 49 49 0 0.0
Nagaland 42 39 3 71
Tripura 88 68 20 22.7
N.E.R. 875 802 73 8.3
All India 63,222 52,491 10,731 17.0
[Translation]

PROF. AJIT KUMAR MAHTA: It has been said in the
reply that

[English]

“(b) The reasons for the power shortage, inter-alia,
are as under:

(i) Growing gap between demand and supply of
power;..."

[Translation]
For solution, it has been said that;
[English]

“(i) Increase in generation from existing plants by
improvement of Plant Load Factor (PLF)

[Translation]

You can imagine that when population of the country
is increasing, the demand will also go up. Was the
Government not aware that the demand will increase in
proportion to the population? And, hence, it should have
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taken pre-emptive steps ...(Interruptions) When such a
situation arose due to the decline in hydel power, the State
Government of Bihar submitted its report to the Central
Government for the Koel Karo project. The Central
Government had put three conditions before the State
Government. These conditions were that the State
Government will have to buy entire power generated at
a reasonable rate; arrengement shall have to be made for
the rehabilitation of the displaced persons and the law and
order condition will have to kept under control. Despite the
fact that the State Government accepted all the three
conditions, the project is still pending with the Central
Government even after so many years.

[English]
MR. SPEAKER: Please ask the question.
[Translation]

PROF. AJIT KUMAR MEHTA: The work on that project
is yet to start. therefore, | would like to know whether the
project is under consideration of the Government and the
time by which the work work would be started?

[English]

DR. S. VENUGOPALACHARLI: Mr. Speaker, Sir, as
rightly said, there is a decrease in the hydel generation
of 6.2 percentage, even though there is an increase in
thermal power of 6.1 per cent and in nuclear power of
12.7 per cent with an overall increase in generation of 3.8
per cent. But an overall shortage of power is there in the
country, due to low power generation in the hydel sector.
We can see the actual generation also.

PROF. AJIT KUMAR MEHTA: Sir, | have asked a
specific question which is about starting of the Koel Karo
Project.

DR. S. VENUGOPALACHARI: Yes. | am coming to
that.

MR. SPEAKER: He is coming to that.
(Interruptions)

DR. S. VENUGOPALACHARI: The hon. Member first
raised the question of decrease in hydel power generation.
...(Interruptions)

MR. SPEAKER: Mr. Madhukar, if you have any
grievance or if you want a discussion, you can serve a
notice under an appropriate rule. You cannot disturb the
House like this. Now please sit down.

SHRI RAM NAIK: Sir, it can be done like this. Half-
an-hour discussion may be allowed on this matter. ...(In-
terruptions)

MR. SPEAKER: No, no, | am not talking about that
matter. The Member has the right to give notice under
rules. You have the right to do it and it is my decision
to see whether it will be admitted or not. There is a limit.

(Interruptions)
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MR. SPEAKER: Do not worry about that. He has the
right to give notice and it is my right to decide on it. The
matter ends there.

(Interruptions)

DR. S. VENUGOPALACHARI: Sir, we are not able to
take up the Koel Karo project due to paucity of funds. The
hon. Prime Minister has already intimated this to the hon.
Chief Minister of Bihar.

PROF. AJIT KUMAR MEHTA: What is your answer
regarding the release of Rs. 10 crore for starting the
project? Only if you answer this question, | will ask my
second supplementary. The Central Government wants to
release Rs. 10 crore for starting that project after all these
conditions are accepted by the Bihar Government. That
amount has not yet been released. What about that ?

DR. S. VENUGOPALACHARI: All conditions are not
accepted by the Central Government.

MR. SPEAKER: | think a lot of discussion has taken
place between you and the hon. Minister.

PROF. AJIT KUMAR MEHTA: No, Sir. Not like that.

DR. S. VENUGOPALACHARI: Only after discussing all
the conditions, at present the Central Government is not
accepting the proposal of the koelkaro project. The hon.
Prime Minister has already sent this information to the hon.
Chief Minister of Bihar. It is due to the paucity of funds
with NHPC.

MR. SPEAKER: Mr. Chun Chun Prasad Yadav.

PROF. AJIT KUMAR MEHTA: Sir, | have not asked
my second supplementary.

MR. SPEAKER: You may ask your second supplemen-
tary quickly.

[Translation]

PROF. AJIT KUMAR MEHTA: Mr. Speaker, Sir, the
hon. Minister has said in his reply that efforts are being
made to increase the capacity. Though coal is available
in Bihar in plenty, yet the Government did not set up any
new plant there to increase the capacity ever after so many
years. | want to know the attitude of the Central Govern-
ment towards it. What is the justification in carrying the
coal hundreds and thousands of kilometres away from Bihar
to be burned in the power plants outside the State than
to set up a power generation plant in Bihar itself? | want
to know the views of the Central Government to set up
new capacity plant for generation of power in Bihar.
According to the table given by the hon. Minister the
requirement of the State is 8,000 MW and that too we
are not able to make available to the consumers. | would
like to know the steps contemplated by the Centr
Government to get out of this mars and to add new capaci
in Bihar so that coal may not have to be transported to
distant places?
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[English]

DR. S. VENUGOPALACHARI: Sir, as far as Bihar State
Government is concerned, they are actually drawing more
than their allocation from the Central sector. And we are
also taking up a project of 2,000 megawatt capacity at Nabi
Nagar. That mega power project is coming up in Bihar.

[Translation]

SHRI CHUN CHUN PRASAD YADAV: Mr. Speaker,
Sir, apart from Delhi, other State like Bihar, U.P. etc. are
also facing power crisis. Power shortage is being felt
everywhere. On 11th last, Shri Tejendra Khanna, the LT
Governor of Delhi had said Delhi was facing power crisis
on day-to-day basis. The major reasons for power crisis
was theft of power. He said that in order to check theft
of power, unauthorised colonies would be given power
connections. He further said that he had already held
consultations with the Chief Minister and the Chief Sec-
retary. | would like to know from the Government whether
the process to supply permanent power connections to
those who steal power by putting a direct hook on the
transmission line in unauthorised colonies has been started
and if this process has not been started, the time by which
this process would be started?

[English]

DR. S. VENUGOPALACHARI: Sir, the issue of giving
permanent connections falls under the DESU. The Central
Government has already handed over the DESU to the
elected Government of National Capital Territory of Delhi.
That Government has recently constituted a new Electricity
Board. It will take firm action to reduce the transmission
and distribution losses. It will also look into the issue of
giving new connections.

SHRI S.K. KARVENDHAN: Hon. Speaker, Sir, let the
Minister please state about the arrears that are due to the
Central Government by DESU.

DR. S. VENUGOPALACHARI: The outstanding dues
from DESU to NTPC as on 31st January, 1997 are Rs.
817.80 crore. It includes a surcharge of Rs. 104.50 crore.
The total comes to Rs. 922.30 crore. They have accepted
Rs. 83 crore in NTPC’'s monthly billing. An LC has been
opened by DESU for Rs. 60 crore. A shortfall of Rs. 23
crore is there.

Like that the outstanding dues for BTPS are Rs.
2,413.93 crore. The surcharge is Rs. 2,769.16 crore. The
total comes to Rs. 5,183.09 crore. Out of these arrears,
the Chief Minister has accepted Rs. 55 crore for monthly
billing of BTPS. The payment received from DESU is only
Rs. 45 crore. And a shortfall of R.s 10 crore is there.

[Translation]

KUMARI UMA BHARATI: Mr. Speaker, Sir, | am
confident that the hon. Minister will be able to grasp my
question. According to the figures just now given by the
hon. Minister there is a wide gap between the demand
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and supply in Madhya Pradesh. There are very few
industries in Madhya Pradesh and hence more than 80 per
cent of the population of the State depend on agriculture.
During the last 2-3 years there has been a sharp decline
in the supply in Madhya Pradesh. When the BJP was in
power in the State, some new schemes of generation of
electricity were started but these schemes could not make
much headway after the Congress Party came to power
as corruption became the order of the day. | would like
to know from the hon. Minister the time by which the
projects which are at initial stages in Madhya Pradesh
would be completed and the time by which the funds for
these projects would be made available?

[English]
MR. SPEAKER: It is a question about Delhi.

DR. S. VENUGOPALACHARI: Sir, the overall gap
between demand and supply is widening in the country.
It is not so in the case of Madhya Pradesh or the Western
region only.

It comes under the Western region. If the hon. Member
sends the names of the two projects, | will examine it.

MR. SPEAKER: It is an important question. Everybody
wants to ask a question. | cannot accommodate everybody
here. We will have Half-an-Hour discussion on this subject.

[Translation]

SHRI NITISH KUMAR: Mr. Speaker, Sir, figures have
been given in Annexure | to the reply given by the hon.
Minister. If you see carefully, these figures give the position
of requirement, availability and shortage in the country as
a whole. Sir, since this question is very important, | want
to draw your attention to it. According to the All-india
figures, the requirement is 3,40,709 million units and the
availability is 3,02,907 million units. | want to ask specifically
about Bihar. The requirement in Bihar is 8,005 million
units as against the national requirement of 3,40,709 million
units. It is well known that every tenth person in the country
is from Bihar. For Bihar, which has 10 per cent of the
total population, the requirement is only 2.5 per cent.
Similarly, availability for Bihar is 5,799 million units. It
means that for 10 per cent of population, the availability
is 1.6 per cent. Since electricity is a basic input, it is an
essential requirement for development, whether it is ag-
riculture or industry. In such a situation, | want to know
through you, what steps are proposed to be taken by the
Government to remove this imbalance? Secondly, | would
also like to know the criteria for assessing requirement.
There is a lot of manuplation in it. If a person manages
somehow with just one ‘Chapati a day, tomorrow, one
‘Chapati’ is taken as his requirement. Since the availability
in the State is less, it does not mean that this is our
requirement. Since this a policy matter, | request the hon.
Prime Minister to reply to it. | want to know whether the .
criteria adopted by the electricity authority to assess the
requirement would be changed in order to remove the
regional imbalance?
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[English]
MR. SPEAKER: It is a very long question.

DR. S. VENUGOPALACHARI: Mr. Speaker, Sir, the
requirement depends on the level of industrialisation and
demands for other sectors. In order to promote more
projects and reduce the demand and supply gap, the hon.
Prime Minister had convened a meeting of all the Chief
Ministers. We had sent to the Chief Ministers the Common
Minimum Action Plan for the States. We have also provided
a lot of incentives like, for projects up to Rs. 1,000 crore,
the States need not come to the Central Electricity
Authority. Again, in addition to that, we have proposed
restructuring of the Electricity Boards and are insisting on
the rationalisation of tariff as well.

Keeping in view the scenario in the power sector, this
Government is giving more emphasis on the hydro-based
projects. It is because, as has been rightly said by the
hon. Member, there has been decline of 6.2 per cent in
the hydro based power sector. Even though there has been
an over all increase of 3.8 per cent in the power sector—6.1
per cent increase in the thermal power, 12.7 per cent in
nuclear power—yet there has been a decline in the hydro-
based power sector. This Government is going to improve
the position of the hydel sector power projects.

SHRI NITISH KUMAR: What is
...(Interruptions)

the criterion?

MR. SPEAKER: | know that. We would have half an
hour discussion on this subject. | cannot possibly accom-
modate everybody here now. We would have half an hour
discussion on this.

Now, we are going on to the next question.

DR. S. VENUGOPALACHARI: Sir, the criterion is that.
..(Interruptions)

MR. SPEAKER: Mr. Minister, you need not answer
now. | am on the next question.

SHRI NITISH KUMAR: Sir, we would like to know as
to what is the criterion that has been adopted.

[Transl/ation]

MR. SPEAKER: Nitish ji, we shall have Half-an-hour
discussion on it. You can participate in that.

(Interruptions)
[English]

SHRI NITISH KUMAR: It is a policy matter and the
hon. Prime Minister should reply to it.

MR. SPEAKER: Shri Nitish Kumar, | can assure one
thing that when we take up the discussion for half an hour
on this subject, | would not ask you sit in the Chair.
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Use of Propane

*65. SHRI SATYAJITSINH DULIPSINH GAEKWAD:
SHRI MRUTYUNJAYA NAYAK:

Will the PRIME MINISTER be pleased to state:

\a)  whether Supreme Court has directed the Gov-
ernment to make use of propane irn automobile sector;

(b) if so, the reaction of the Government thereto;

(c) whether the Government propose to undertake
a pilot project in this regard and use propane; and

(d) if so, the details thereof”

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The Supreme Court in its hearing on 9.12.1996 on a
public interest litigation has desired that the Government
should facilitate a private company to undertake an
experiment as a pilot project on 50 number, each of 3-
wheelers and 2-wheelers, with 2-stroke engines to ascertain
whether propane could be an eco-friendly substitute and
viable alternative to petrol-cum-oil, which is causing pol-
lution at present.

(b)  Steps have been initiated to comply with the
order of Supreme Court.

(c) No Sir.
(d) Does not arise.

SHRI SATYAJITSINH DULIPSINH GAEKWAD: Sir, |
have two supplementaries to ask.

First, | would like to know from the hon. Minister
whether the Government has involved or proposes to
involve the Central Research Laboratory in this research
or not. If so, the amount allocated or proposed to be
allocated for this purpose keeping in view the vital impact
of this research on the entire economy.

SHRI T.R. BAALU: Sir, we have to abide by the Order
of the Supreme Court. On 2nd December, 1996, the
Supreme Court has directed the Government to report on
the technical feasibility of using propane and the technology
proposed by the private company.

An Expert Committee was set up on 3rd December,
1996. Subsequently the company filed an application in the
Supreme Court saying that they were willing to undertake
the pilot project at their cost. On this application, the
Supreme Court has also directed the Government to
facilitate the private company to undertake the experimental
pilot project on 50 vehicles of two-wheelers and three-
wheelers each. The Government is fully committed to
providing all facilities to the private company.

SHRI SATYAJITSINH DULIPSINH GAEKWAD: This is
not the answer to what | have asked. | specifically asked
as to whether the hon. Minister or the Ministry of Petroleum
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has allocated any amount, or given a pilot project or given
any instructions to the Central Research Laboratory keep-
ing in view the impact of this research on the entire
economy.

SHRI T.R. BAALU: There is no such proposal.

SHRI SATYAJITSINH DULIPSINH GAEKWAD: My
second supplementary is, whether the Government has
tested the efficiency of propane driven vehicles? If so, in
what way it is different from CNG or petrol driven vehicles?

SHRI T.R. BAALU: The technology is being looked into.

SHRI SATYAJITSINH DULIPSINH GAEKWAD: Sir,
both the answers are not satisfactory.

SHRI T.R. BAALU: This is the direction of the Supreme
Court. Whatever the Supreme Court say, we have to
adhere to that.

SHRI SATYAJITSINH DULIPSINH GAEKWAD: Sir, the
Petroleum Ministry is one of the most important Ministries.
How come the Ministry is not prepared? This is an
important question as it is going to decide the entire
economy.

MR. SPEAKER: Whether you are satisfied or not
satisfied, this is a subjective thing.

[Translation]

SHRI LAKSHMAN SINGH: The Bijoypur plant of GAIL
has sent a proposal to Government of India stating that
it can produce 700 MT. of propane daily. Whether you are
going to accept this proposal ? If not, the reasons therefor?

[English]

SHRI T.R. BAALU: In fact, the Bijoypur Plant has been
instructed to help the private companies. As per the High
Court’s order, we have to help the private company. GAIL
is ready to supply Propane from the Bijoypur Plant. Let
us wait for the technical feasibility study.

Dul-Hasti Hydel Power Project

*66. SHRI CHAMAN LAL GUPTA: Wil the PRIME
MINISTER be pleased to state:

(a) whether the execution of dul-hasti Hydel Power
Project has been taken over by the NHPC;

(b) if so, present estimated cost; the original cost
of the project and amount spent thereon so far, year-wise;

(c) the amount paid to French Consortium, the
details of the agreement and the penalty imposed for
violation of the agreement;

(d)  whether the services of any new foreign agency
are being acquired or the task will bé completed by the
NHPC on its own;

(8)  the works done during 1995-96 and also during
the current year; and

(f)  the time schedule for completion of the project?

PHALGUNA 7, 1918 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI): (a) to (f) A
Statement is laid on the Table of the House.

Statement
(a) Yes. Sir.

(b)  The project was sanctioned in 1989 for turn-key
execution at a cost of Rs. 1,262.97 crores (at 1988 price
level) to a French consortium of firms consisting of M/s
Coyne Et Bellier (COB): M/s Dumez, Sogea & Borie (DSB);
M/s CEGELEC: M/s COMELEX; and M/s SEITP.

The revised cost of the project is Rs. 3,559.77 crores
(November 1996 price level). The amount spent year-wise
on the project is given in the annexure enclosed.

(c)  The original agreement with the Consortium had
envisaged completion of the project within 57 months from
the date of order i.e. October 1989. However, the work
on the project was suspended in August 1992 by the
French Consortium due to disturbed law and order con-
ditions at the project site. With a view to resuming the work
on the project, discussions were held and a Memorandum
of Understanding (MOU) was executed between National
Hydro-electric Power Corporation (NHPC) and the French
Consortium. In pursuance of the MOU. a rescission
agreement was signed in June 1995, according to which
M/s DSB, the civil contractor, paid to NHPC an amount
of 50 million French Francs (about Rs. 28 crores) as full
and final settiement. However, the MOU permitted other
four members of the Consortium to continue with the
implementation of the project. The French Consortium has
been paid Rs. 968 Crores upto January, 1997.

(d)  After withdrawal of M/s DSB, NHPC took over
the plant and machinery of M/s DSB and the civil works
were taken up departmentally in 1995, With a view to
completing the balance civil works, NHPC has issued a
letter of intent to a new civil contractor. (a Consortium
comprising of Indian and Norwegian firms). The letter of
award will be issued shortly. Required funds for completion
of the project will be provided.

(e)  During 1995-96 and 1996-97 excavation works
in the head race tunnel, power house, switchyard and
transformer cavern have been carried out.

(f) The estimated time schedule for rompletion of
the project is March, 2001.

Annexure

Year-wise amount spent on Dulhasti Hydro-electric
Project (J & K) is as under:

Year Amount
(Rs. in crores)
1 2
1980-81 0.03
1981-82 1.83
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1 2

1982-83 1.06
1983-84 8.79
1984-85 14.34
1985-86 17.81
1986-87 2.20
1987-88 10.56
1988-89 14.34
1989-90 167.01
1990-91 180.46
1991-92 197.85
1992-93 176.17
1993-94 152.78
1994-95 112.90
1995-96 287.92
1996-97 (upto 1/97) 143.39
Total upto Jan '97 1489.44

[Translation]

SHRI CHAMAN LAL GUPTA: Mr. Speaker, Sir, this
question relates to Dulhasti Project. In his reply the hon.
Minister has stated that this project was started in 1989.
From the details that have been given, it can be seen that
an amount of Rs. 71 crore were spent on the project during
1980-1989. Between 1989 and 1992, the expenditure was
Rs. 545.32 crore. Thereafter from 1992 to 1997, the
amount spent on the project was Rs. 873.16 crore. The
work on the project was started in 1989 and in 1989 itself
insurgency in the State started. In the meantime the
contracting firm abandoned the work and ran away. Even
during this period, expenditure has been shown. The firm
stopped work in 1992, but between 1992 and 1997, an
amount of Rs. 968 crore is shown to have been paid |
want to know what for this payment was made?

MR. SPEAKER: If you want a reply, half a minute is
left.

SHRI CHAMAN LAL GUPTA: | want to know why this
payment is being made to that firm?

[English]

DR. S. VENUGOPALACHARI: The project was actually
sanctioned in the year 1982 but the work on the project
was commenced in the year 1989. In the year 1989 it was
sanctioned for turn-key execution to a French Consortium
of five companies. The tentative programme for the
completion of the project was 57 months and the amount
sanctioned was Rs. 1,263 crores out of which French credit
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was Rs. 845.97 crore. Out of five members of consortium,
one civil contractor suspended the work due to law and
order problem. Two of their members were kidnapped by
the militants, which created a law and order problem.

12.00 hrs.

After holding several meetings, an MOU had been
signed between the NHPC and the French Consortium in
the year 1994. Based on the agreement, the French
company has given Rs. 28 crore. ...(Interruptions)

SHRI RAMESHWAR PATIDAR: What about the pay-
ment?

[Translation]

SHRI CHAMAN LAL GUPTA: My question is that the
firm abandoned the work in 1992. Then on militancy has
heightened up in the State. | want to know why this
payment is being made after all? Last year, an amount
of Rs. 2 crore was paid. ...(Interruptions)

[English]

MR. SPEAKER: Question Hour is over Gupta Ji. |
cautioned you to put a short question but you did not listen
to me.

WRITTEN ANSWERS TO QUESTIONS
[English]
Water Scarcity in Gujarat

*67. SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA: Will the PRIME MINISTER be pleased to state:

(a) whether the Government of Gujarat has sent
any scheme under accelerated urban water supply
programme and other schemes to the Union Government
seeking funds to ensure supply of drinking water to water
starved towns;

(b) it so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU): (a) to (c) Eight
schemes were received from the Government of
Gujarat under the Accelerated Urban Water Supply
Programme and the same were sanctioned as per
details given in the Statement laid on the Table of the
Sabha. However, no specific scheme has been received
to supply drinking water under the caption “water starved
towns”.
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Statement

Projects Sanctioned

Sanctioned  Project

Funds

Per Capita

S. Name of District Population Central Expendi-
No. Town (1991 Date Cost Cost Share  released ~ ture up-
Census) Mon./Year (In Rs) By GOI By State to Dec.
1995.
1 2 3 4 5 6 7 8 9 10 11
1. Dharampur Valsad 16,584 March' 94 54.00 325.62 27.00 1~71.08 27.53
(1993-94)
2. Bantva Junagarh 15,394 —_ 38.50 250.10 19.25 17.47
Dhrol Jamnagar 17,060 — 132.60 777.26 66.30 11-87.24 146.00 0.00
(1994-95)
. Okha Port Jamnagar 13,342 — 14.60 109.43 7.30 24.28
5 Jodia Jamnagar 12,083 —_ 110.25 912 44 55.12 11-27.30 0.00
(1995-96)
Mendarda Junagarh 13,142 — 49.00 37285 24.50 20.97
Barwala Ahmedabad 13,485 Jan '96 90.94 674.38 4547 0.00
Surajkaradi Jamnagar 14,325 — 18.20 127.05 9.10 0.00
Total 508.09 90.25

115415

Krishna-Godavari Basin

*68. SHRI SYDAIAH KOTA:
SHRIMATI SARADA TADIPARTHI:

Will the PRIME MINISTER be pleased to state:

(a) whether the GS-15 field of the Krishna-Godavari
basin in Andhra Pradesh is being privatised;

(b) if so, the details thereof;

(c)  whether officials of ONGC have given proposals
to produce gas economically with nominal investment for
platform structures in this basin; and

(d) if so, the reasons for not agreeing to the
proposals by the Union Government?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) No such specific proposal is under consideration
of the Government of India.

(d) Does not arise.
Delhi Rent Act

'69. SHRI B.L. SHARMA ‘PREM"
SHRI PRAMOD MAHAJAN:

Will the PRIME MINISTER be pleased to refer
to the reply given to Starred Question No. 10 on November
20, 1996 and state:

(a) the present position of the Delhi Rent Control
Act, 1995 and its implementation;

185.62

(b) since when it is under Government’s consider-
ation and the reasons for the delay in issuing a Notification
for its implementation;

(c) whether Government have made any rules
under the Act; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU): (a) and (b) Gov-
ernment have been receiving a large number of represen-
tations both from the landlords and the tenants. While the
tenants, particularly the trader tenants, have been request-
ing for amendment to some of the provisions of the Act.
the landlords have been requesting for early notification of
the Act. These representations and also the suggestions
made by the All Party Committee set up by the then Chief
Minister Delhi (Shri Madan Lai Khurana) are under exami-
nation of Government. Various issues mentioned therein
have been under consideration of the Government
since August 1995, when it was assented to by the
President of India. Various high level meetings have taken
place in order to arrive at a consensus. So as to balance
the interests of both the landlords and the tenants. The
matter is now in the final stages for taking a decision in
this regard.

(c) and (d) The Government have not made any rules
under the Act as it has got been notified for enforcement
so far.
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[Translation]
Adulteration of Petrol

70. SHRI DADA BABURAO PARANJPE:
SHRI SANAT KUMAR MANDAL:

Will the PRIME MINISTER be pleased to state;

(a)  whether attention of the Government has been
drawn to the news-item captioned “...And thus Flows Money
from Barrel of Oil, Sale of adulterated petrol goes on
unchecked” appearing in the ‘Hindustan Times’, New Delhi
dated December 24, 1996;

(b) if so, the reaction of Government thereto; and

(c) the effective measures taken proposed to be
taken to check the sale of adulterated petrol freely in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) and (c) In order to check adulteration of petrol/
diesel and malpractices at retail outlets, steps such as Filter
Paper Test, Density test, furfural doping of kerosene, blue
dying of kerosene, surprise inspections by mobile labora-
tories and regular/surprise inspections by field officers of
the oil companies and joint industry teams are taken.
Inspections are conducted by State Government enforce-
ment agencies also.

In proven cases of adulteration/malpractices, action
such as issue of warning letters, imposition of fines,
suspension of dealership are taken under the Marketing
Discipline Guidelines and the MS/HSD Control Order.
Repeated violations may lead to termination of the dealership.

A special month long campaign for checking malprac-
tices/irregularities at retail outlets was conducted from
20-12-1996 to 19-1-1997 in Delhi, Mumbai, Calcutta and
Chennai and from 26-12-1996 to 25-1-1997 in the rest of
the country.

Action was taken against erring dealers/distributors
under the marketing Discipline Guidelines.

Food Processing. Industries

*71.  SHRI RAVINDRA KUMAR PANDEY:
SHRI K.H. MUNIYAPPA:

Will the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the number of food processing industries in the
country, till date, State-wise;

(b) the number of unemployed youths and other
persons provided employment in such industries;

(c) the number of indigenous and multi-national
companies functioning in food processing sector;
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(d)  the steps taken by the Government to promote
this industry and to provide employment in this industry
in rural areas; and

() the areas selected for setting up of food
processing industries, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY): (a) to (e) Food Processing Industries are both in
the organised and un-organised sectors. Hence, the infor-
mation relating to the number of food processing industries
in the country, and statewise, is not maintained centrally.
However, as per the available information, the number of
food processing industries which include Rice and Roller
Flour milling, fruits and vegetable processing, fish and meat
processing, milk products, confectionary and sweetened
aerated water etc. comes to 1,45004.

According to the Annual Survey of India (Ministry of
Planning) for the year 1993-94, there were 27,255, units
in the factories sector, manufacturing food and beverages,
having an employment of 17,00,682 persons.

As per the second All India Census of small scale
industries (Ministry of Industries) published in August 1992,
there were 99,792 registered units in 1988 engaged in
production of food and beverages, employing 555,057
persons.

Most of the food processing industries are de-lirensed
and the entrepreneurs desiring to set up food processing
units in the de-licensed sector are only required to file an
industrial Entrepreneur-Memorandum. In pursuance of this
liberalisation till December 1996, 3885 |IEMs envisaging an
investment of Rs. 45,752 crores and employment of 6.21
lakh persons have been filed, in various sectors of food
processing industries. Out of these, till December 1996,
511 IEMs envisaging an investment of Rs. 6,604 crores
and employment of 0.67 lakh persons have been imple-
mented. Most of these |IEMs propose to set up units in
non-urban areas.
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